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Annexur {L)
Farm B
Format of Affidavit

ito be fillad by the bidder on Non judicial Rs, 100 stamp paper duly attested by a notary]

[ e e B i et S e b e 11 c SRPRRIPS, | LR residing at
rvenienees ProprietorfPartrer/ Director of M/s

resssnnnnss 0 hereby solemnly affirm and declare that

la)  Wy/0ur shove noted enterprise Mfs LT has been issued
acknowledpement of Entrepreneurial Memorandum Part - || by the District
P SRS BT T« fihnnia dhio bbb i o Eopeis s The acsnowledgement NG, &
.................. dated ....oovvreeeene... and has been issued for manufacture of
following tems:

Mame of em Production Capacity (Yearly)

[}
i)
(ki)
liv)
(v]

) My/Our sbove noted achnowledgerment of Entrepreneurial Memorandum  Part -
Il has not been cancelied or withdrawn by the Industries Department and that the
enterprse is regularly marnufacturing the above items.

Il My/Our enterprise is having all the requisite plant and machinery and is fulty
euipped o manufacture the above noted items

Flace Signature of
Proprietorf Director Authorized Signatory
with RubberStamp and date

WRY
ot

—




AnTichy TE-

AMNEXURE- & CERTIFICATE OF CONFORMITY/ MO DEVIATION {to be filled by the bidder)

To,

{Tendering Authority ),

PIIT: Draikeacd
CERTIFICATE
This Is to certify that, the specifications of Cleaning Wark which I We have mentioned in the hid,
and which IF We shall supply If [ We am/ are awarded with the wiork, are [n conformiity with the

miaimurn specifications of the Tender/ bidding document dand that there are no deviatlons of @y
kind from the reguirement specications,

Also, I v have thoroughly read the tender/ bidding document and by signing this cartificate, we
haraby submit our token of acceprance to all the tender terms & conditions withaul any deviations.

I/ We also certify that the price 1/ we have guoted s inclusive of all the cost facters invalved in tha
end-to-end Implementation and execution of the project, to meat the desired Standards 88t out In
the Tender! bidding Document,

Thanking you,

Mame of the Bidder: -
Authorised Signatory: -
S5eal of the Crganization; -
Dt

FPlace:
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Annexu re—E

Declaration by the Bidder regarding Qualifications

In relation to my/our Bid submitted to for cleanliness

] e in response to their Notice Inviting Bids no. === Dated --

----- ~I/We hereby declare under section 7 of Rajasthan Transparency in
Public Procurement Act, 2012 that :

1=

I/we posses the necessary proffessional, Technical,Financial and
managerial resources and competence required by the bidding
Document issued by the Procuring Entity;

I/we have fulfilled my/our obligation to pay such of the taxes payable
to the Union and the State Government or any local authority as
specified in the Bidding Document.

|/We are not insolvent, in receivership bankrupt or being wound up,
not have my/our affairs administered by a eourt or a judicial officer,
net have my/our business activities suspended and not the subject of
legal proceedings for any of the foregoing reasaons;

|/We do not have, and our directors and officers not have been
convicted of any criminal offence related to my/four professional
conduct or the making of false statement or misrepresentation as to
my/our qualifications to enter into a procurement of this procurement
process, or not have been otherwise disqualified pursuant to
debarment proceedings;

|/We do not have a conflict of Interest as specified in the Act, Rules
and the Bidding Document, Which materially affects fair competition;

Date :- Signature of the
bidder
Place - Name :

Address :
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The designation and address of the First Appellate Authority is District & Session Judge,
Jodhpur District.

The designation and address of the Secand Appellate Authority is Registar Gene ral, High
court, lodhour

1. Filing an appeal

If any Bidder ar prospective bidder is aggrieved that any decision, action or omission
of tha Procuring Entity is in contravention ta the pravisions of the Act or the Rules or
the Guidelines issued thereunder, he may file an appeat to First Appeliate Authority,
as specified in the Bidding Document within a pericd of ten days from the date of
sueh decision ar action, omission, as the case may be clearly giving the specific
Eround or grounds on which he feels agarieved: possess the necessary professional,

technical, financial and managerial resources and competence fequired by the
Bidding Document issued by the Procuring Entity::.

.

Pravided that after the declaration of a Bidder as successful the 2ppeal may be filed
only by a Bidder who has participated In procurement proceadings:

Provided further that in case a Procuring Entity evaluates the Technical Bids before

the apening of the Financial Bids, an appeal related to the matter of Financial Bids
may be filed only by 2 Bidder whose Technical Bid is found to be scceptable.

The officer to whom an appeal is filed under para (1) shall deal with the appeal as

expeditiously as possible and shall endeavor 1o dispase it of within thirty days feam
the date of the appeal, :

If the officer designatad under Para (1] faills to dispose of the appeal filed within the

period specified in Parza [2), or If the Bidder ar prospective bidder or the Procuring
Entity is agerieved by the order passed by the First Appellate Authority, the Bidder ar
prospective bidder or the Procuring Entity, as the case may be, may file a second
appeal 1o Second Appellate Authority specified. in the Bidding Document in this
nenalf within fifteen days from the expiry of the i:ierind specified In Para (2} or of the
date of receipt of the order passed by the First Appeal Authority, as the case may be

4, Appeal not o lie in certain cases

Mo appeal shall lie against any decision of the Procuring Entity relating to the
following matters, namely:-

{a) Determination of need of procurement;

(b} Prowvigions limiting participation of Bidders in the Bid progess;
ic) The decision of whether or not to enter into negotiation:

{d} Cancellation of 8 procureament process;

{2] Applicability of the provisions of confidentiality.

5. Form of Appesl
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Az
W) wrE H ar
4] An appeal under Para {1} or {3} above shall be in the arne
many copies as there are respondents in the appeal.
Every appeal shall be accempanied by an order appealed against, if any, alfidavit
verifying the facts stated in the appeal ang proof of payment of fes
i Every appeal may be presented to First Appelizte Authority or secone Au

as the case may be, in person or through registered post or autharized
representaiive.

red from alorg with as
bj

harity,

G. Fee for filing appesl

al Fees for first appeal shall be rupees two thousand five hundred and for second
appeal shall be rupees ten thousand, which shall be, non-refundable.

The fee shall be paid in the form of band demand draft or banker's cheque of 2
scheduled Bank in India payable in the name of Appellate Autharity concerned.
7. Procedure for disposal of appeal

b]

al The First Appeliate Authority or Second Appeliate auth ority,
upen filing of appeal, shall issue notice accompanied by co
2rd documents, if any, to the respondents and Fix date of
On the date fied for hearing the First Appeliate Authori
Authority, as the case may be shall,
i} hear ali the parties to appeal present befare him: and
lii} peruse or inspect documents, relevant records ar conies th
o the matter
After hearing the parties, perisal or tnspection of documents and relevant
rectrds or copies thereof relating 1o the'-matter, the Appellate Autharity
concerned shall pass an order in writing and provide the copy of order to the
parties to appeal free of cost,

The order passed under sub-clause (c} above shall also be placed on the State
Pubiic Pracurement Partal,

25 the case may be,
Py of appeal, affidavit
nearing.

b ty or Second Appellate

ereaf relating

d]

Dated :- Signature of the Bidder with Rubber Seal
Place - Mame -

Despination -
Address ;-

L
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FORM Mo, 1
. [See rule 83]
Memorandum of Appeal under the Rajasthan Tra nsparency in
Pubiic Procurement Act, 2012
Aopeal No ..o e

Before the .. [First f Second Appellate Autharity}

1. Particulars of appellant:
[i) Name of the

2. Name and address appallard s
(i) Dfficial address, if any: .
(lifResidential address:.......ooooi,

of the respondent(s):

(i

filh

(iii)
3. Mumber and date of the order appealed against
and name and designation of the officer / authority
who passed the order (enclose copy), or
a statement of a decision, action or omission of

the procuring entity in confravention to the provisions
of the Act by which the appeilant is aggrieved:

4. If the Appellant proposes to be represented
by a representative, the name and postal address
of the representative;

3. Number of affidavits and documents enclosed with the appeal:
6. Grounds of appeal:
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(L o G i e | SUpported by an affidavit)
7. Praver
Place Appellant's Signature
Cate
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Arrexyr - B

Additional Conditions of Contract -
Correction of arithmetic errors :-

Provided that a Financial Bid is su bstantially responsive, the Procuring Entity will

correct arthmetical errors during evaluation of Financiat Bids on the following

hasis:-

d. ifthere if there is a discrepancy between the unit price and the total price that
is btained by multiplying the unit price and quantity, the unit price shall prevail

and the total price shall be corrected, unless in the oplnion of the bid Procuring

Entity thare is an obhvlous misplacement of the decimal point in the unit

price, in which case the total price as guoted shall govern and the unit price

shall be carrected:

if there if there is an error in a totsl corresponding to the addition or

subtraction of subtotals, the subtotals shall prevail and the total shall be

corrected: and

if there iz 2 discrepancy between words and figures, the amount in words shall

orevail, unless the amount expressed in wards is related 1o an arithmetic errar,

in which case the amount in figures shall prevail subject to clause [3) and (b

abave

If the Bidder that submimed the lowest evalusted Bid does not accept the

correctian of errors, its Bid shall be disgualified and its Bid Security shall be
torfeited or its Bid Securing Declaration shall he xecuted,

2. Procuring Entity"s Right to Vary Quantities i

a.  IFthe Procuring Entity does not procure any subject matter of procurement or
procures less than the guantity specified in the Bidding Document due 1o
change in circumstances, the Bidder shall not be entitled for any claim or
compensation except otherwise provided in the Conditions of Cantract,

Crders for extra items may be placed by the pracu nAg entity in accardance with
the Scheduled of power 35 prescribed by the Finance Department, upto 5% of
the value of the ariginal contract, if allowed is the bidding decuments, The fair
market value of such extra jtems payable by the procuring entity 1o the
centractor shall be determined by the procuring entity in accordance with
guidelines prescribed by the administrative department concerned.

r. Orders far additional quantities may be placed, If allowed in the bidding
documents, on the rates and conditions given In the contract if the ariginal
order was given after inviting open competitive bids. Delivery or completion
period may also be propertionately increased. The limits of repeat order shall
be a5 under:-

la} 50% of the quantity of the individual items and 50% of the value of
original contract in case of works; and
lo} 50% of the value of goods or services of the original contract. i




